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PASSED BY THE GOVERNOR. G@NERAL oF INDIA IN Councir.

(Recewed the assent of the Governor’ Gewemz on tﬁe 1144 Apml 1868);

An Act to exempt the King of Oudh from the j@msdwtwn of the. O’wzl Oourts, |
and for otﬁer PUIPOSeEs.

WHEREAS it is expedient to exempt the’ ng of Oudh from the JU.I'lSle-

Preamble. tion of the Civil Courts, and to render him incapable of
entering into certain contracts; It is hereby enacted as
follows :—

Repeal of At VITT 1. Section four of Act No. VIII of 1862 (to protect
of 1862, section 4. the personal dignity of His Majesty the King of Oudh) is
hereby repealed. ’

9. No suit shall be commenced or prosecuted, and no writ or process

No suits to be shall at any time be sued for, against the person _or property — ————
%ﬂ%‘;g%’; Oafgﬁnsinlzh: of His Majesty the King of Oudb, unless such suit shall be

with consent of Gov- commenced, or-such writ or process shall be sued for, with

ernment. the consent of the Governor General of India in Council
first had and obtained.
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Such consent shall be certified by the sigﬁature of one of the Secretaries

to the Government of India, and every such signature shall be judicially
noticed.

And any suit which at any time shall have been or shall be commenced
.. and any writ or process which at any time shall have been or shall be sued for,

against the person or property of His said Majesty without such consent so
certified as aforesaid, shall be null and void. , S

King of Oudh fo be 3. His said Majesty shall be incapable of entering into h

1ncapable of contract-

e any contract which may give rise t¢ any pecuniary obligation
1u

gation
on his part. /
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Nothing




82 ACT No. XIH or 1868,
4, Nothihg herein: 661:(;%10(1 shall be deomed fo re,nder' the Secretary of
Nothing in this dct State for India in Council, or the Government of India, liable
to render Becretary o for.any debt heretofore contracted by or on behalf of His
of India liable. said Ma,}esty, or in respect of any claim to be reimbursed

which may be made by any person supplying His said Majesty with necessaries.

Sho'l.t title, 5, This Act may be called * The King of Oudh’s Act,
Commencement of 1868, and shall come into operation on the first day of
Act. - May 1868.
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